FORM G (Re-issue)
INVITATION FOR EXPRESSION OF INTEREST FOR
RK PATIL INFRAPROJECTS PRIVATE LIMITED
OPERATING IN INFRASTRUCTURE INDUSTRY AT NAVI MUMBAI

(Under Sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of Indla
Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

appli

Rajesi

RELEVANT PARTICULARS
Name of the corporate debtor along RK Patil infraprojects Private Limited
with PAN & CIN No. AAFCR8553D
U70102MH2012PTC225910
2. | Address of the registered office RMC Plant, R.K.House, Near Gavhan Phata,
Panvel - Uran Road, Vahal,Parvel,
Mat India, 410206. India, 410206
3. | URL of website No Website
4, | Details of place where majority of Navi Mumbai,
| | fixed assets are located
5. | Installed capacity of main Not Applicable
jproducts/ services
6. | Quantity and value of main products/ | Gross Sales- Rs. 5,51,00,329/-
services sold in last financial year (As per Audited Financial Statements for the
Financial Year 2020-21)
7. | Number of loyees/ workmen NIL
B. | Further detalls including last available | Detalls can be obtained by sending email at
financial statements (with schedules) | cirprpatilinfraprojects@hotmail.com
of two years, lists of creditors are
| | available at URL:
9. | Eligibllity for resolution applicants Details can be obtained by sending email at:
under section 25(2)(h) of the Code is | cirprkpatilinfraprojects@hotmail.com
| | available at URL:
10.| Last date for receipt of expression of 11.03,2025
| _|interest
11| Date of issue of provisional list of 21.03.2025
prospective resolution applicants
12.| Last date for submission of objections | 26.03,2025
to provisional list
13, Date of issue of final list of prospective| 05.04,2025
resolution applicants
14| Date of issue of information 10.04.2025
memorandum, evaluation matrix and
request for resolution plans to
| prospective resolution applicants
15, Last date for submission of 12.05.2025
resolution plans
| 16 Process emall Id to submit Expression
of Interest
17.) Details of the corporate debtor's
registration status as MSME
18 Date of publication of Earlier Form G | 25.01.2025

cation forwhich isto be filed.
h Shah

Note: This Form-G is subject to the extension granted by the Hon'ble National Company Law
Tribunal (“NCLT") with respect to period of corporate Insolvency resolution process,

Emaill

Date:

linthe
Reglstration Detalls

: 24th February 2025

Place: Pune

Patil Private Limited

Regn. No. IBBI/IPA-002/1P-NO0592,/2018-19/11881
Communication address and E-mall ID registered with IBBI:
701, Laxmikun] Apartment, Opp. Premanand society,

near Rajendranagar, Navi peth, Pune 411030
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Br. Hﬂl Particulars Price 2. A Public Shanabaldacs, including non-residents holders of Edquity Shares, mues! oblan & ragquisite approvals rguired, if HWCFDY DCR-IMCIRP2029815 dated Aupust 13, 2021 and 5EBI master cintular SEBIMOYCF DPal-1/P CIR2023/
& olisded Price under his Share Puicharse Aorsements. atieacting the obilaations 1o F110.000- gy, 1o ender tha Offer Shares [inchidng wihout Emitation. the approval fram e Resane Bank of Inda) and subenit M dated Febreary 16, 2023 as amended fram time 1o time and nobices) guidelines (sseed by BSE and tha
! wke = Publie .ﬂ.ruln:lnulr:errl;enl }::.. “.: .:,HHL .4 ' g & such- approvels, along with the ather documants raguirad o accept this Cffer. In tha event swech dpprovals ana not Clearing Corporaton in relation o fha mecharésmd process for the acnuisition of shamas through the stock axchanpa
7 TP . T ! submittad, tha Acquirar razarve tha righl to rejact such Equity Shams fandared in this Ofler, Furlher, if tha holders of fha pursuani 1o the landar offars under takeovars, buy back and delisting, as amerdad and updatad from fime o imae
B Iﬁn;ﬂgﬁﬁﬂzdlrmﬁftgﬁlg Fh?aﬁdi {sfr Fﬁiﬂﬁnﬁnﬁmrmn ok ppricsiia Equily Shares who are not persons resident In india had reqguined any approvals {ncludging fram fhe Reserve Bang of [Acquisition Windew Clreufars’), The faclity for acquisiton ol Equilty Shares trough e stock sschange mechanism
= | Tha | ﬂll;i-!'iEE[ prm |':-a|r:i o Tayabie T = Efﬁ e l:-,- m:ﬁ::fér“d-ﬁring e 96 Nt Applicatie India, or any other reguiatony body] in respect of the Equily Sharas held by tham, thay wil be reguired io submit such pursiant o the Offer shall be avadable on BSE in the form of the Acguisition Window,
" | imnediately preceding the dake of Public Announcerient . A previods appeovers, that they would have obtained for holdng the Equily Shares, to tender the Offer Shares, along with 2. As per the provisions of Requiaion 43 (1) of tha SEBI (LODR) Regulations and SEBI's press releasa dated December
T | Tio weh o Saa Svasa Wt won ol Edile: ERas o o SEil ok 50 Heam ihe n_lhn-‘.-r dacumens .requred o b IE!I-:]E!'EI‘.I W accepl ihis Offes, In ihe event such appeovals are nol sibmilted, me 03, 2018, bearing relerance rurmber PR 40208, requests for ranster of securilies shall nol be processed wless tha
N e Immmﬁl ;lruml:lmaggﬂm-l:lam; Pubilic ﬁ-FI'II::::JI'ICB-'I'EII'ﬂ St trddad B E-EE Limﬁa{l 103 5 Acguirer resenva the right to: rejact such Offer Snaras. securilies are hald in dematerialized form with 2 deposfony with afiect from Apeil 01, 2010, However, in accordance with
whare (e maximurn volume of Irading in the Equity Shares of the Taret Company e i 3, The Acouirer shell complete all procedures relating b payment. of consideration undar this Offar within 2 paried of 10 SEB| baaring refarence number "SEBUVHOICFIVEMDVCIR/IPR2020944 dated July 31, 2000, sharehalders halding
meordad during such pariod, provided such shares are frequanfly traded Working Daws Irom e date. ol expiry of b Terdenng Pedod lo thase Public: Sharshalders who have lendened Edquily seurilies n physcal Torm e abowid [0 brde: shares nan open alfer. Such tendarng shall e as per i prowsons of
al Whers the Equity Shares an not Fequenty raded. te prce detemmined by Acquirer and Shares and are found vald and are accepled for acquisdion by the Acguiner ihe SERI (SAST) Regquiations. Accordingly, Public Sherehodders holding Equity Sheres in physicat form as well are
the Manager cansidering valuation parametars pE.rlEm"_!rl Share including, book value, Mot Applicabls 4, The Acguirer in fesns of Regulation 18 {11} of SEBI (SAST) Regulafons, iz responsitie o pursus all stalulory approvals eliphle 1o lender thair Equity Shares m this Offer &3 per the provisions of the SEBI (3AST) Regulations
comperable frading multiples, and such oiher parameters as are cusiomery for in ordet ko comgphate thes Oiffar withoul any dedaul?, naglect or delay. In the event tha Acquirer = unable bo make the 3 All Puslic. Sharaholdars, ragesienad ar unregistered, holdng tha Equty Shares in damabanalized form or holding locked-
veiuationthe of Equity Shares payment 1o the Pubilic Shareholders wha kave accepted this Offer within such pedod owing o non-seceip of statutory n Equity Shares ane aligible 1o paricipate in this Offer &t ary bme dwing the peiod from the Offer Opening Dats and
1 The per equiy shars value computed under Regutaton B5) of SEBI (SAST) Reguations, | Mot Appécable, anprovals required by tha Acouirar, BEBI may. whara if is salizfied thet such non-recempt was nol attributabls 4o -any wilful Offer Closing Data bafore the clogure df the Tendering Pariod. AR Public Shamholders who heve scguired Eguity Sharas
if apolicakéa dimce this i dafaull, fadure or neglect on the part of the Acguirer bo diligently pursue such approvals, grard axtension of ima for oul whaose namas do ot appear in the ragster of mambears of the Terget Campany on the |dentified Date, of unregitenad
ficd an indirecd making payments, subject o the Acuires agreeing (o pay inferes! o e sharehokfers far Ihe delay 8l such rate as may owTiers of those wha haye acquined Equaty Shares aller the Idanlined Dabe, of thosa who have nol recaived the Letter of
acquistion of ba specified. In addition, where any siefuicry approval extands o some buf not all the Public Shareholdars, 1he Acguinar Offer, may also parlicipabe in this Cffer. The sccidendsl omission 1o send the Latber of Offer bo any parson to whom the
Equsly Shares shall have the opfion te make payment fo stch Public Shareholders in respact of whom no statutory approvals are Offer |5 made or Me non-receipl of detayed mcept of the Letler of Qffer by any such parson will not invaligate the Offer
In view of tha parsmeters considered and presented In (he table ghove, In the opinion of Acquirer and Manger, the Offer reqquired to complete thes Offer. Consequently, payment of cansideration to the Pubilic Sharehalders of the Targe! Compary ) By oy
Price of TH0.00/- per Offar Shara baing the highest of the peicas menboned atava is justified in terms of Reguiation 3 wihoss Equity Shares heve been sccepted in this Offer as weldl &5 the retum of tha Equsly Shamas not accepted by e 4 The CHfer will be implemeanted by the Targel Company throwgh Stock Exchenge Mechanism mede awailable by
(2] of the' SEBI {SAST) Raguations and is payable in cash, Acouirer may ba delaysd, BSE Limitet in the [arm of & Sepasabe window a5 provided indar (e SEBI (SAST) Regulalions rmad wilh Acouisilicn
; ; p ; - - - - : §  In accordance with the provisions: ol Regulation 18 (114} of the SEBI (SAST) Regulalions, If thare = any dalay in making Window Circulars
4. Basad on lhe confirmat ihad by Targat G d basad on the mformatia lable on th besile of B
BSE L::ll“ltirf:d :.E:rﬂ.&mtsrz:m Pﬁllﬂaﬁﬂm:;:::l ﬂereari:uair:aﬁn n:c:rxpcm::- E:II::I[IM u:ll-:'.& #;LEH wamn? payment fo the Publc Sharehaldars who have acoapled this Offer, tha Acquirer w9l be ligble 1o pay interest &t the rate of 5 BSE Limited shall be the Desigrated Stock Exchange for the purpose-of bendenng Ofer Shares:in ihe Offer. The
waraniing a:éum-en*. of the relevant prioe paramelens u'm,n_., Reguéation & (3] of the SEBI (SAST) Requiatons, 10.00% per annuwm for the penod of delay. This obligaton 1o pay mtasst is without prejudics 1o any sction thet the SERI Acquisilion Window will ba provided by the Designalbed Slock Exchange to facilitats the placing of sall ordars. The Salling
5 The Ofer Fri i _ : q may ke under Requiation 32 of the SEBI (SAST) Regulations, However, it is important to note Sat il the detay in Broker can enier orders for dematenalized Equity Shares. Before placing ihe bid, the concemed Public Sharehoider
dhf_,ﬂrdw Sl ?—Edﬁ J".'I‘Hﬂiﬂ m;me_'?{ ol any ﬂ;ﬁpmth:;:nrj.g i |:|:.'m|.5_ rghis 'R;'E'. ?Tkhsplﬂ. mn::ndmm,r payment @ nat atibulable o any act of oméseion or commission by the Acguirer, of if it afses dus bo reasons or salling El"ﬂl'iﬁf would be required o banster e lencered Equily Shares fo fhe special account ol Indian Llearing
mr;sd[eilm;;iladdE IFE:?I;I\I?LEISIH;EU:-U -tf:.n : o ”i"'a E;u:' :?tc 4 miﬁ;ﬁ-mmii E_:_in':;:_ma ;eﬂﬁﬁfrnz::m'di;;a clroumstances bevend the control of the Acquirer, SEBI may grant a walver from the obligation to pay Interest. Pubic EC‘FFD'EWI'I Limited ('Clearing Cerporation’], by using the sattlemant rumber and the procedure prescribed by the
with Requéation 8 {3) of the SE E_F; (SAST) Rel'rgma"gn&pﬂﬁmug hio adiusiment shall ba I"I-“"lﬁE.' m? |.1iu||.1enlﬁ ';‘"h a'm Sharaholders shoukd be awara (hat whike such waivers ara possibla, thana is no cadainty el they will be granted, and as Clearing Corparation
e r'aillﬁg R povcd e ?na viderad e sl';are salrrr:lre-l}leln gﬂﬁﬂ'&-’. :lig'mr s M- atveaigs i £ such, there 5 a potensial sk of defayed payment ahang with the assocaled inkerest, g The Acquirer has apoointed Mikun| Shock Brokers Limited a5 the regsiemed broker (Buying Erckar) far the Opan Offer,
: e ' - X P Py : 5 af B o i ih £ throlgh whiomn tha gurchases and the setlleman of tha Offer shal be made, The contact details of the Buying Broker are
dividand per share paid during the 3 Financial Years praceding the data of Public Announcemant. My 'r&ﬁfﬂ;i ;!:a T;?:_'E‘ﬂﬂ 23 (1) of the SEBI {SAST) Regulations, this Offer, shall not be withdrawn except undar the i n:gwmm i uying
B, & datz of thes Detalled Public Siaiemand, thers has bea fision in the Offes P ta th f this O ; ; - : : -
._-..T Izl date of Wi DE.I:W F'Tﬂl:; EIBIH'E:I:I |nau:r§5; :ll ar nrﬁﬁf:.'f lr:: Uﬁer Pf'ifce Eaﬂnf:m mis-ﬁz iumﬁ-er -.::ruj; &1, I stalutory aporowals recuired for this Ofer or for acquestion of Sale Shares (which attrachied (he- obligation lo make. an i1 i g L
comply with Regulation 1\;3.-“5 al .:;ml:_.r. appiicable m,...m;m of SEBI ('i-ﬁh Regualions o - open offer undar SEBI (SAST) Regulations) are refused, provided these requiraments for spperoval have bean disclosad Address A7, GF, Lelt Fortion. Kamla Magar, Mew Delhi - 110007, india
s 3 : 3 i in this Deteilad Public Sial t and the Letier of Offer, tect Mumber 01 A7O0240043 1 D11-47030000-07
T In berms of Fegulations 18 (4] ard 13 {5} of the SEBI [SAST) Regulalions, e Offer Price or the Offer Size may be RL ’ IJ_: _,_mn _Eﬂ A 3 E 2l o . ) Ehn o]
el i iy - pi - e coniv o e Lant-§ Woiking Doy bt ther cormbencarnent ot e Tentarig €2, Further, the Undedying Transaction ks subject io the conditions specified undar the Share Purchase Agreement, as E-mail Address infoi@Enikinjonling cam
5&1’:-1- In the awani -.':v! such rewision .[a:l. :.512 ﬁl:l.]uIrE'l.' shall make c,-:rre's:lurs:.lir-g increszas ll:l I.:'1.E I.Es::r-:mr .ﬁ.m:vunI; it speciically gddressed urder Hul.:-.p.qlagraph A.7 of Paragraph 4 UWed a3 ‘Delals of e Ofer under Part It of this Detalled Wakbsite woww nikueyonliog. com
a4 public-announcement in the o Newspapers In which the Detallad Public Staternant has besn bublishad; and g:l:-lu: IE:*.a'iE-I-ll'r-Er-'.:qlf these in.ndlhf::;&m r;J:lt mat dud:-:- ragsons beyond the reagaonable conbrol of ‘the Mcquirer, and fha Contact Person Ma. Monika
() simultanedisly with Be ssue of Such puliic announcement, inform SEBI, BSE Limitad, and the Target Gompary & bl e b i st flh ol ) 7. Al Public Sharehclders who desire to tender their Equily Shares undee the Dffer wouid have ko infimats thair respective
its raqistared office of such revision; £3, I SEBI "1';"";“1"'“‘":11""3' ':I‘”:“'r;lmmz ”"'“;:'h'" “"hmgggllﬂr;%“ ﬂln‘“';; which case SEBI shall issue a reasoned anier stockbrokers (‘Selling Brakers) within the nomnal trading hours of the secondary msarket, during the Tendedng Perad
E. In the everd of ecquisdion of the Equity Shares by the Acquirer during tha Cdffier Penod, whether by subscription or T R TIIAT, - NTorl W TEL Jao o R s i . 3 Tha cumulative quantity tendared shall be displayed on Designaled. Slock Exchange's wobsite accessibla
purchase, at a price higher than the Cffer Price, then the Offer Price will be revised upwards to be- equal to ar more than In the event of the withdrawal of thes Offer. the Acquirer shall, through ihe Managar to tha Offar, within 2'1""' orking Days af at www.bseindia.com throughout the frading session at specific intervals by Designated Stock Exchange during the
the highest price paed for such acquisition In lepms of Reguiation B (B) of the ZEBI (SAST) Regulations, In he even of Eml_'f w"hh"w. miﬁ_;& A ARV U1 el T WERCH: RS Pt o .P'Jh“: E'Ialg_:mnl for fhis: CAfer was Tendanng Parad,
such revision. the Aaguirer shall: {a} make comesponding incressas fo tha Escrow Amaunt; (o) make a pubic announcament E;:{;T:ﬂ;:ﬁ“ﬁfﬁ‘:fﬂgé?gfﬁag? Iﬁﬂi::é I;_I'; ::;g::j;i::ﬂIi?ggﬁ;?:du;:ﬁ:gmmnmmmrl he Acquirer g Equity Shares should not be submisted | tardered to the Maneger, the Acquirer, or ibe Targal Company
in the same Mewspapsrs in which tha Datailed Pubfc Siatemsnt has besn published; and (o) simuftieneocusly with the bl L * ! :
{ssa of such pullic announcement, inform SEB, BSE Limited, ard the Target Company at its regslesed office of such 7, By agresing bo partiipate i ftés Offer 7 the heiders of the Equity Shares whe are persans residentin Indiaand theijthe T T L e e e I COURIERED 70 THE PUSLIC SHAREHOLDERS OF THE
resision. Howaver lrrE.l!l.l:?:'.U"'Er snal not BoaUira By Equn!.l Sharag affer the 3 wl:lr.h:lﬂg ﬂ'a!r nnor 1o the commencament Pxders of Lhe &"': '-I"-!I' 5J1:3r|3.-5 e [HE0ns regitent aulgice India |_II"I{'..'II1|I"II_:| Nﬂ-""F‘!ESi“EF: “"‘:!I""'{F"ﬂlﬁ'- ﬂ'ﬁ'ﬂrﬂeﬂﬁ T#HGET MMFAHY As oM TH.E IDEHTIFIEE DATE “.‘HDL" HE.AD IT EA:REFLILL'I' BEEFORE TEHDEHIHG THE
of the Tendesing Pancd of thes Cdffer and urtil the-axpire of the Tendedng Pedod of thia Odfer, _I:-:|r|:-i:-:tﬁfl E:-:IJEllja. arl;ﬂl:l F-:nar:-m _F‘l:r"lﬁ::h;ll In-.raslu:nrs__l _ﬂ'-'E'r:C:II'E Afll:lu ralr. ihe a.ulh{::nl}' 1I:_| ‘TIEIHZ! 5Il;|l'| Exam:ft-flr;h;a.’.f EQUITY SHARES IN THIS OFFER. EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN
a. i ihe Acguirer ecguinres Equity Shares of the Tarpet Compsny during the period of 26 weeks after the Tendering Period scknowiedge and perform all actions: 10 file appbcations and requistory reporfing, if required. inchuding Form < BY THE PUBLIC SHAREHOLDERS.
al @ price higher than the Offes Price, the Acquirer will pay the diffarence batween the highest acquisition price and the mecessary. and undenake 1o provide assistance o (he Acquisr for such reguiatory Mlings, If required by the Acquires Xl OTHER INFORMATION
Cffer Price, ioall Public Sharsholders whose Equily Shares has been posepled n ha Dpen Offér wishin 60 days from Vil. TENTATIVE SCHEDULE OF ACTIVITY ' e . - . \
the date of such acquisiion. Howevar, no such difference shall be paid if such scquisition s made under anather Gpen - i The Acouirer szoepts full End finad responsibility for the Information contalred in the Puble Announcernent end this
e e i -s.ﬂ.s‘n e i Fu.rsuarl e e i et Activity Day and Date Detalled Public Statement and for his obligations 25 &aid down in SEBI (SAST) Regulatons. A3 information periaining o
ol Hu-[',ulah.:rrls b mﬂmm ma.rkul wr‘lﬂém.i 'nald; i iy cﬁm T slu:;k L‘I’:"EI‘IHIZIQ _1';:{ bﬂir-:jl Diwter of jssud of the Public Aancuncement Timsday, February 18, 2026 the Target Compeny and the Selling Promoter Shareholders has been obtainad from publicly evatable sources. end tha
negedisted: sculsibon of ity Shahes-of the Targst Cofgany I aiy o, ' Date for publication of Detailed Pubic Statement in the newspapers Mosiday, February 24, 2025 accuracy thereaf has nat been independently verified by the Manager
i Last date for filing of the Deaft Letter of Offer with SERI Tuesday, March 04 2025 2 Tha Acquier end tha Managsr do not accapt any responsibiigy with respact bo such mformation refafing ko ihe Targal
:”- :T::?:LR‘:QMII:?S:?;‘:Wa SEB| (SAST) Requations, the Acueer has adequate financial resoumes and hiss Leowt e for i it o 5 Ecempoting Hifec Wacnesdy, Mo 15, 205 | Jf:".m;.p;:j fia ter Irfegrated Regsine M; [ 5 Brivate Limited ne Fegsinr, having office al
. HmS O bl : }Re %, e ] _ : ; i n : ; n  ACUIer A5 apoon nilegrs eesine Managemen| Services Prvate Limited, as the I, fving oilce 3
maeda firm financial amengements for the implementation of tha Otffar in full out of their cwn sources’ Networth and no ;’?Eséld_?li T;?:ﬂf;gEalwﬁfr;tjgtg&mnzm"imﬁtgnﬁ{:u;mg:ﬂrﬂ S e 2nd Floor, Kences Towars, 1, Famakrishne Streat, T.Megar, Cheanai - 600 017, Indis. The contact person, Mr. 5
bemrowings from any Bank. and or Firancial Instlulions are envisaged. Mr, Zeal M Thakkar, Charbered Accountanl, - - a s : : 'l Vijayagopal, can be contacted wia telephone numbar §44 - 2814304505", vide Emall Addréss 2t ‘nopifirieqratedindiz in'
holding membership rumber 1 74261 ', Proprietor of Zeal H Thakkar & Co, Charlered Accountants, his cenified that the |dentfied Date Friday, March 26, 2025 and wabsila ‘www inlegratedingdia.in’ The Contact Parson, Mr. J. Gopirath can be contacied from 10200 am. {indian
Acquirer has sufficient msources by mest its obligations in full for this Offer. The fimn has #s office |ocated et G046, Anob Last cata by which the Letier of Offier after duly incorporeting SEBfs comments b tha Standard Tima)-to 5200 p,m. {indian Standard Time) on working days (except Saturdays. Sundays, and all public hofideys),
Verve, Yakil Saheb Badge, |scon, Ambl T Junclion, Ahmedabad-380058 [Crral Lefler of Ofler, = required (o e dspabched o e Pyblc Skareholders wisa Wonday, Aarl OT7, 2025 during he Tandering Panod
2 The maximum- consideration payable by fhe Acquirer to acquire up b 3,90,000 Offer Shares, reprasanting 26.00% of T ?":E'_‘?‘?'_’,,'_:','l_m“ reOisler of ﬂf MEMOETEs E’_‘_“'fw"'f"”ﬁe'j D‘“t‘if_ . | 4 Pursiant o Reguiabion 12 of the SEBI (SAST) Regulsiions, the Acquirer has appointed Swars] Shares and Secwities
the Veling Stane Capital of the Targel Compary, 81 an offer price of $10.00- per Offer Share, o he Puble Sharehokiers Last Dete by which the commities of the ndependeant direciors of the Tarr.'et CD.TFIEﬂ:r Fridane April 11, 2025 Private Limiied as (he Manager
of tha Target Company, payeble in cash, sssuming full eccaptance aggregating to & madmum consideration of shall give its racommuendation ca the Offar o the Public Shasehokdars ] In this Detafad Pubic' Stalement, any discrepancy i any b betwesn the tolal and sums of the amount fisted is dus
4,29 00,000.00-_ In pecordanca with Requlation 17 of the SEBI (SAST) Requlstions, the Acguirer hes opaned &n Last dale for upward revision of 1he Offer prosd Offer soe Tuasday, Apnl 15, 2025 i rebinging off andior regraupng
Escrow 'ﬁ"fm'""'l under 1he “f‘""“ and 15"3""3’ of 'EHEMD_F'H - Upan CHfer Es':”:""f AccoEnt’ with Axs: Bank Limited Last date of publication of the Offer opening public ennouncament, announcing the g I this Detafed Public Statement. & raferances o 3" o "B or 'INF' ara refererces 1o the Indan Rupess)
EF'E'E'""Q é””"‘;:r:m ';;1":1“ ';'E;Eju “irﬂ?ﬁ 53”;3:”“”;'“;:‘%1?333';‘? B 2'" e H‘HE'E:'* s ;??ﬁt acheduls of activities of fis Offer, stats of statutory and offer approvals, if sny, and Tussday, Apal 15,2025 7. This Datailed Public Statemant wil be avadabia and accessible on the website of the Manager al www.swarsshares com
AN IR ASORNL, YNNI G TR PO I s b < eI T e L procedune for tendering acceptances, in the newspapees in which IS Detailed and is also expectad 1o be avaitable on the website of SEBI al www sebi govin and BSE al www. bsairdia.com
.t it ponaisenion peyitile In T OIS, Aemeneng NI ot Pubiic Statament has been published 8. The signaiory of this Detailed Publc Statement has been dufy and lawiuly suthorizad to sign i,
3 The Menager iz duly aulharized to oparabe the Escrow Acoount bo the exclusion of aff others and has been duly ampawerad Date of commencament of Tendering Panad (Offer Opening Date’| ~ Wadnastay, Aol 16, 2075 g
to realize the valug of he Eserow Acsourt in lenms of the SEBI (SAST) Regulations . i pering : L laued by the Manager to the Opan Offer on Behall of Acquirer
. R Diade of axpiry of Tandenng Peciod ['Offer Closing Date’) Vadnasday, Apal 30, 2025 SWAIRAJ
4 Thie Acxuirer hal;a_ Df]lﬂln'rnlﬂlll'm.! |hf..‘-'p' hav, dl‘lrd '-';':ﬂ ganlinue I:;." fianvi, and mainlain suflicient means and firm arangemants Dt by which al requirements including payment of considealion, rejectian
b erabie compliance wilh iher payment obligaticns under The Cffer acceplance and mium of Equity Shares to the Pubilic Shareholdars of the Terpst Thursdey, May 15, 2025 Emim R A BRI T LT
B In chse _::-1 upwird revsion of the Ofer Price an_'.ll'ﬁ-r B Clter Size, the doquiner walkd II!_JL::EiE _au.:rua;:rlrl_lt: :::-ddl!mml Company whoss Equily Shares have been rejected in ihis Offer Swara] Shares and Securities Privata Limited
amount inlo &n Escrow Arcount to ensure compliance with Regulation 18{5) of the SEBI (SAST) Regulations. prior 1o “Ianifiogt Dt is anly for he purpose of dafarmining the Fubiic Sharshoiders 35 on such dats o whom the Lelfer of Offer Principal Place of Business: Unit No 304, A Wing, 215 Atrm, Near Courtyard Mamat, Andneri East. Mumbai - 400053,
effécting such revision woLid be sanl in aceordance with tha SEBI (SAST) Reguwiations. If iz clenfied thet afl the Pubic Sharshaiders [even if they Maharashira. India
E. Besed on the aforessd financial errangamends end an the confirmations received from fha Escro Banker and the acquire Equily Shares and become sharsholders of the Tamet Company afler the fdentified Date) are alipihis to parficipats Contact Person: M Tanmoy Baneres’ Ms, Pankits Pasel
Chartared Accountand, the Marager is salisfed sboul the ability af e Acquinar 1o R thar cligalions in mespaect of this in this Offar any fime dwing the Tendarng Pericd Contact Number; +671-22-G0845000
Cifer in accordance with the provisions of SEBI (SAST) Regulations fofe: The above bimednes ane madcatve (prepared based on Bmeknes provided undey the SEBI (SAST) Regwarns) and Email Address: akepveniswargshares com
Wil, STATUTORY AND OTHER APPROVALS ara subject o reseipr of slaluforisgwalony apovovels and may have o be evsed accordingly. 7o oieniy, the schons s6i Investor grievance Email Address: invesiorralationsi@swerajsharas.com
3 The Unieitying Trainsaction & subject 1o Ihe condiions specilisd undst the Shivs Purchase Agrsement, a5 speciically oud ot may B catnieled pode do i Corraspinding Gales st b comphance Witk e SEBT (SAST) Raguahons, Corporate Identificabion Mumber: LISTIWESICIP TEIE2E621
mddrassed under sub-paragraph 4.7 of Paragregh 4 titled as ‘Defails of the Offar’ under Part || of this Detadad Public [X. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER k) H!IEI-EIEIF!IIEH'I T i For and on behalf of the Acquirer -
Slatemend, Excopl as slabed aloresaid, a5 of fhe dabe of fis Detailed Public Slatamand, are no stabubory approvaks 1, The Cpen Offar wil be implemented By the Acquirer thraugh the Slock Exchange Mechanism mede avallable by the B3E Validity: Pemanant Mis Atibha Agriseeds Private Limited
e b0 complate this Olfer. Howayer, in case of any such slaluiony approvals are required by ihe Acguiner al 8 laler Limitad in the fom of 8 ssperate window {Acquisition Window'), in accordance with SEB1 (SAST) Regulations and the si-
date bafare the expiny of the Tendenng Perod. this Offar shall be subject to such aporovals and the Acguairer shall meka SEBI| Circular CIR'CFD/POLICYCELLAZ01S daled Aprd 13, 2015, as amended from {ime to fime, read with the SEBI Place: Mumbai Bir. Rechit Prafulkumer Meahta
the necessary applicalions [or such slalulory aporovaés Cirgdar CFODCRNCIRPRUEN I dated December 9, 2016, as amended from brne o time and SERI Circular SEBI Diake: Friday, Fabniary 21, 2025 (Directar)

NOTICE OF LOSS OF SHARES PUBLIC NOTICE
Bata India Limited [Under Section 102 of the Insovency and Bankruptey Cade, 2016 (IBC7))
Registered office: 278, Camac Strest, 15t Floor, Kolkata-TO0016, West Bengal FOR THE ATTENTION OF THE CREDITORS OF
Motice & hereby given that the carllicateds) (or the undsr mantioned Eguity shards of MR. AMULAKH BHUPATRAY MEWTA
ART HQUSING F1 NANCE { IN DIA} LIMITED Elq?uﬁ;;nhlﬁgg :;::aﬁ?i;ﬁ?{ﬂ:ﬂ?ﬁ::naﬁg ir;u:?j;{ii;al:up;ghr;g:&;::;:tfglrr:j‘ said Motice is heraby given that the Hon'ble National Compary Law Tribunal {NCLTY, Mumbai
ik : s b Elam b Sl Teadar Maka ok Diaca DilFarciiire bl 1 o ' Bench - 1 has ordered the commencermdnt of the insolvenoy resolutsen process of Mr,
foustha rinance [kl Dﬁ"’-’_‘!- 107, First FIL"-{F. Best Sky Tower, Netaji Subhash Flﬂ‘-—'=.-_P1'-5’- pura, New Delhi - 110034 Any person who has a claim in respect of the said shares shouid lodge the same with Amulakh Bheptray Mehta ufs 100 of [BC vide (is order dated 19/00/2025 (Order
et Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana -122015 the Company ai its Registered office within 21 days from this date else the Company received an 20,02/ 2025)
will proceed fo issue duplicate cedificate(s) o the aforesald applicants withoul any Acoordingly. th tors of Mr. Amulakh Bhuotray Maht haraky invitad it
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY furtherintimation thelr Gaians wih oot in preacribe For [ on of hefore 16/0%/202 10 the esolution
E-uctinn Sale of mmovable property mongaged under Securilization and Reconstruction of Financial assels and Enforcement of Securily inlerest (SARFAESH) Act, 2002 Falio Na(s). Mame af the Ho. af Distinctive Mos. Cerlificate Professional at the address, Flat No. 1002, 10th Floas, 'C" Wing, Prathamesh Darshan,
["the Act") read with proviso o Rule 8 {6} of the Sacuriy Interest Ack, 2022, Matice is hereby given bo fhe public in general and fo the Borrower/Marigagors/Guaraniors in ghareholder chares From - Tao Mumber Ghathkopar East. Opp. Rallway Station, Mumbal - 400075 or through email at
pamicutar B the Adihaorized Officer of ART Housing Finance (India) Limitad rad taken Prssassion of the following property(les) mentioned pursian o demand raised e pimpeamulakhmehta@gmail.com
issued Undar Sec 13(2) of the Actin the loan account ro. LNBOIO2719-200007041 & LNBOIO1418-190004727 with right to sell on “AS 15 WHERE 15 BASIS AND poa77se | Raju Pillai - 400 1280336491 - 729755
! As per co, records 128034000 RELEVANT PARTICULARS
AS 15 WHAT I8 BASIS" for reabzation of Company's dues plus imlerest as dataled hereundar and whereas consequent upon failure to repay e dues, the undarsigned in P : | Hame |:f F'-r:r'-.::nar -::ua-*am I'.-'Ir .ﬁrml.ahh Hmptnag.- I'.'|E-='1ta
gz pawar of conlerrad Seclion 1304) of the said Acl raad with R 8 of the said Rides purposes 1o resize he Company's dues by @e sale of ibe said properylias) 2 —+1 1
Thesaleaf the befow mantioned propertyikas) shal be conducted by way af E- auctians fhrowsgh web portel hitps:iwas bankeauctions.com Date : 2402 2024 Raju P:z:f if;lgﬂfﬂhﬁtﬂr?;ﬁrdi B | ——— ::!ﬂpaﬂszmwmmh:lf?mfggca; EHEJ P
Name of the Details of Amount as per | Reserve Price| Date and Last Date of Place : Kolkata alias Arunachalam Murugesh Pillai - as per KYCs | 3. | msonency commencemant dete | 19/02/2025 {Onder received on 20/02/2025)
Dﬂma“d HUH'EE Tlﬂ‘lﬂ n-l Eid I 4 ﬂHj’-.rI. ol |:|r|.||-""¢-|',l:|.l'|]- dlicating TI'H" e ol H|'||'|'l'|IF ‘HI::LT If I:LF| |1 N-l!. -d-EE.."MF!_,-'
Account Immovable property EMD i furt 2024 fled by Central Bank of India sgainst
& Demand E-auclion Submission Ty 4 TR ey
Holders . Bid increase kir, Armulaki Bhuptay Mehts, the personal
Notice Date Amount FORM G (Re-issue) Euarantar oF AJS Impex Py, Lird
INVITATION FOR EXPRESSION OF INTEREST FOR = | Last dater for submission of Clarrs | 16/03/2025
a) SHYAMLAL PROPERTY BEING FLAT WO, Rs.11,59,917/- | Rs.8,75,000/- | 12.03.2025 | 11.03.2025 RK PATIL INFRAPROJECTS PRIVATE LIMITED & | Name snd regisbation number of | Fanendra H Mandl
FAUZDAR YADAV | 101, AREA ADMEASURING as on Rs.B7 500 From up lo OPERATING IN INFRASTRUCTURE INDUSTRY AT NAVI MUMBAI the Insolvency professionat sceng. | 1B IPA-D0L,AP.0615,/ 204718/ 10016
(Borrower) 20.75 $0. MTR, FIRST FLOOR, 11.06.2071 5.87,500/- 11:00 AM 05:00 PM {Under Sub-regulation | 1) of regalation 364 of the Insolvency and Bankruptcy Board of india s resokition professional
A“I"HE ['l"ll"P'E.Eﬂ _IM' HM HS “] lll]l].l’- tﬂ uz,m FM : Insolvency Resolution Process lor Corporate Perdans | Regulations, 20016 T T -"d:H’Et'E-E- =id el l:Il:If1.I'|E T Flat No. 1002 101 Foor. ' 'r"u'l"g’. thar
L, 1 Pratharmeash
b) GUNJA SHYAMAL | RESIDENCY BUILDING NO.0L Demand | ~ RELEVANT PARTICULARS | ressolution professional, &5 negrsiened| [-Ilrs!:i:'lr.x Ghathoper East. Opp. Bailwey Stetion,
YADAVY IN THE PAWAN VIHAR Motice Date: 1| Mame of the corparale debiar alon | RK Patd Infr F.||.||'_';|E|:I'5 Private Limited wilhh the: Boand Mumbai - 400075
(Co-Borrower) COMPLEX SITUATED ON THE 15.06.2071 with PAM & CIN Mo, AELRESSID | | | E-mait: fimunchgmailcom
LAND BEARING NO. 184, o | | e | UTCHOZMH2CZFTICZ 25310 . & | Adoress and e-mall if i ba used for | Address: Flak Noc 3002, 10th Foor, 0 Wing
VILLAGE NAGZAR! TALUKA 2. | Addrass of the rogistered offica MG Plant. ¥ House, Near Gayhan Phata, corespondence with the resolution | Pethamesh Darshan, Ghatlopar East, Opp,
1 Parved - Lran Boad, Vabkald Panyvel, prolessonal Riatwery Stirtion, Murmisa - 400075
AND DISTRICT PALGHAR, | I | Maharaslitra, Indis, a20206. India, 410208 Email prpamulakh el taderrailtom
MAHARASHRA 3| DAL of weberta [ No Websie | PhoceNo- 737ESSEDND
| 4. | Details of placs whare majority of Meawi Mumbad |
a) PRAMOD KUMAR | PROPERTY BEING SITUATED | Rs.9,88,002/- | Rs.9.45000/- | 12.03.2025 | 11.03.2025 .{ed assits are ocated S Weblirkodowriosd Fonm B i/l govi/en/ e v e
FLAT NO. 16. ADMEASURING A, | Instaded capaity of fam Pl Submission of false or msleading claims shall attract penaltias in aosordance with the
OM PRAKASH 5. on Rs.94 500/ From up to | | products)’ sendces. e provisions of the Insehvency & Bankruptey Code, 2016 orany otherapplicable Lews.
DUBEY 23.01 5Q MTRS CARPET AREA 17.07.20H1 3 11:00 AM 05:00 PM B. | Quantity and value of main products, | Gaoas Sales- fe 5,51, 00, 3260/ s0/-
(Borrower) FIRST FLOOR, BUILDING NO Rs.10.000/- to 02:00 PM sarvices sald in last fmancial year 1As par Audtod Fnancial Statemants for the Famandra Munot
B-1 OF THE BUILDING KNOWN Demand | Financisl Year 2020-21) Resolution Professional
i ) - . T, | Mumber of employees wokmen | ML BaLAIPA-00LAP-POQELE 201718, 10916
b) POONAM AS "HAPPYNEST-BOISAR Notice Date: | 8 | Further catsils including last avafable | Detads can be obieined oy sending email at: AFA Valid till 31,712/ 2025
PRAMOD HOUSING COMPLEX, PHASE 1, 19.07.201 finandial statements {with schadules| | girprkpatilinfraproiacts@hatmail.com Date: 22,/02/2025
KUMAR DUBEY BLOCK NO B, CONSTRUCTED of two years, Ists of creditors are Ptace: Mumbal
A P || available sl URL. |
{GU BQTMWE‘r} ?HLWHEEG:;:GE.:&B ;i?ﬁ;}gu 8. | Eligibility for reselution spplicants Dezbraks can e obtalred by sending email at:
i urder saction 25(21|n) aof e Code is | cirpokpatilintraprojects@hotmall.com
AT VILLAGE KAMBALGAON, | avallabie 3t URL: . .
TALUKA AND DISTRICT | 10| Last-date for recaipt of expression of | 11032025 i 0.5.No.80y2023
PALGHAR, MAHARASHTA | TSR, i | = IN THE COURT OF HON'BLE 1st ADDL SR CIVIL JUDGE
L1 Date of Esue of prosdissonal list of 21032035 E_n“" AT: Eum
. - | prospective regolution apploants R T 2
Name and Contact details of Authorized Officer - Mr. Manoj Kumar Pal, | 12, Last date for submission of objectons | 26.05. 2025 BETWEEN:
Mobile No. 8130908211, Email Id: manoj.pal@arthfc.com __ | W provisional list I - -
i p = 13, I:l.mr' af h:ﬁul,.-::-”lr.ll '-=.I_-.;-" |:_|r|,:-:'=|:¢ |1|l.lr= 0504 3075 1 J 5”' Anﬂﬂﬂ Dlﬂ-:'lmtlﬂ:l' Mﬂ"ﬂlﬂn
TERMS & CONDITIONS: 1 The intarasted bidders shalt submil thair EMD thraugh Web Portal: hitps:www. bankeauctions.com [ihe user 1D & Passwerd can be || resolution applicants | And another, ;
abkained free of cost by registering name wiih hitps:iwww. bankeauctions.com) thraugh Login 10 & Passward, The EMD shall be payable through NEFTIRTGS in {14, Date of kaue of nfarmation 10.04. 2025 All are B/o Udagatti, Now at Venkateshwar termple,
the following account: S020004%3IB3517, IFSC Cade: HOFCI0002T3, latest by 05:00 pm on or balome date mentiarad in the table aboye. Plaase note Chaguas shall mamarandum, evaluaton matrix and Killa Gokak To:Gokak,. . Plaintifis.
ned be accepted as EMOC ameunt. 2. Compary shal howewar niod ba-rasponsibée for any outsianding dues | encumibirancas (iax amears, if any. The interding bickders request for resolution plans o : )
shouk] make their oan indepencend inguinies regarding e encumbrances, tik of propemyiies) & toirspect & satisfy themsalves. Property can beirspecied stictly as | praspective msolution apphicants | ivsdf
per 1ha dabe & fire given by Authonsed Offcer, 3, Thieirdended bidders who have daposdad the EMD and require assislance in crealing kagin 1D & passward, upload | 15.| Last date for submilssion of 1085 3025 1. S Prabhakar Rachunath Mahaian
data, submitting bid, training on e-bidding process ato., may conltect our sardce providar Mis C1 India Private Limited Hedpline Mumbers ; 124-43020200 3122723, | | resolution péans : ; g |aR.
TS24 11251126, Mr, Mannur Balaji Govindarajan Emall; delhiiEet india.caom, Contzct e + 31 T977 101 680 and far any propedy ralated quary may contacl 16, Procass email Id to sebmit Expression | cirprpatiinfrap ot hat mail,com And others wenDefendants
Authorized Officar a5 menlionid abos in the office hours during working daiys (10 AM B5 PM). 4, The highest bed shall De subject 1o approval of e Aulsrsed Office:, _ of interist I PUBLIC NOTICE
Aummgadﬂﬁnermsmsg_h-'ig_hlm-anl:?:lh'rla;aslan]rmat_:f-'arls]-b‘dss-:lremr.'anHﬂmlassignngany'raas:lnwhammuer His dacissan shal be final & birding. 5. i 1-,-_: Details af he corponate debors [=mall T U/0 V RULE 20 OF CPC
For detsiled lermand condition refar hittps: ifwww. bankeauctions.com | registation stats as MSME | .
BN % T ; p A g :
STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 S Dt pUR IR O Eee Ponn L arelieney Inthe top noted suit as per application hied by the plaintitt No.3 issue
- Note; Thes FarmeG is subject to the extension granted by the Hon'ble Natianal Company Law this public notice to Defendants No. 2o 6 as under.
Date : 22022025 Authorised Officer Teibiangl {“MOLT") with respect 1o period of corperdte inaokansy reselution frocess, : : : 3 = -
Place - Palghar (Maharashtra) For ART Housing Finance (India) Limited apgication for which i to be filed 2.50.Govind @ Divakar Raghunath Mahajan, R/oi#702 Kshitiza apartment

Ralesh Shah

Resolution Professional in the matter of RE Patil Infraprojects Private Limited
IBBI Registration Details

H‘&mﬂu. EBBI;IF!.—IH!E.-’IP—HDHEBZJEMB—lﬂ;’:IJJEBI
Communicatlon sddress and E-mail 1D registered with IBBIZ
T Laamikun] Apartment, Jpp. Fremanand society,

reiar Rajendraragar, Mo peth, Pune 411030

Email: irarkpatiinfrageojects@hotmall com
Reshahe T hotmall oo

Date: 24ih Febriary 2025

PFiaca: Funa

N.B.Patil Marga, Chambur Murnbai. 3.5mt Lata W/o Badarinath Mahajan, 4.5,
Satish Badarinath Mahajan, 5.57. Ginsh Badarinath Mahajan, 6.5mt. Mangata W/o
Hemant Kulkarni, Def No. 3 to 6 are R/o: Green field building, Room No 402, 4th
floor Ander-East Mumbal.

The plamntiff's have filed suit for partition i respect of landed property
beanng Bs.Mo. 732 measunng 12A-10Gs of Udagatti wllage Ta: Gokak against you
and other defendants before the Hon'ble 15t Addl SR Civil Judge Gokak. Since filing
of the suit, no notice was served to the Defendant No. 2 to 6 in ordinary process.,
Therefare theough this Notice, i is to you informed that the above said suitis Tioed
for hearing on dtd; 25/03°20%5, at 1lam, can approach personally or throwgh yvour
advocate and be present befora the Hon'ble 1st Addl SR Crwl Judge Gokak, i you
fails to appear before the above sakd court the Hon'ble court please 1o hold you that
have no objection and please to pass on Ex-parte order against you and proceed

TH E g with the case.
Hence this Public Motice
RUQI qq @ FlNAN IAL EXPRESS Place: Gokak By Order of the Court
Date: 18/02/2025
DAILY, i C = aP e aper
(M_B.Halli) (Smit.5.5.Patil) (Smt.5.B Herage)
Adv for Pif 3 Bench Clerk Sherstedar

15t Addl 3R CJ Gokak

BTEE Al b T N e E I i 1 cl I“.'del EH EJ Gﬂh&k

financialexp.epaptin
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Our clients MR. MOHAMMED
AHMED and (ii) MR. AKHTAR
HUSSAIN MANSOORI intend to
purchase andfor acquire all right, title
and interest of ownership Flat No.
402, on the 4th Floor, in the Building
known as AYESHA APARTMENT,
situate at 2nd Hasanabad Lane,
Santacruz West, Mumbai 400 054
“More particularly set out in the
schedule hereunder” from MR.

AMIN ABDUL SOLANKI, (SUBHAN)
being absolute owner thereof,

Any and all persons claiming an
interest in the said Flat or any part
thereof by way of sale, gift, lease,
inheritance, exchange, mortgage,
charge, lien, trust, possession,
easement, attachment or otherwise
howsoever are hereby required to
make the same known, in writing
along with documentary proof
thereto, to the undersigned, within
14 (Fourteen) days from the date
hereof, failing which, the claim of
such person(s) will be deemed to
have been waived andfor abandoned.

SCHEDULE OF PROPERTY.
Residential Premises Flat No. 402,
adm 730 sq ft (Carpet Area) on the
4th Floor, in the Building known as
AYESHA APARTMENT, situate at
2nd Hasanabad Lane, Santacruz
West, Mumbai- 400 054, C T S No.
H-359 to H-365,

Date: 24th February 2025
Place: Mumbai
Sd/-
PATEL ASSOCIATES
Advocates and Legal Consultants,
Through SAJJAD H PATEL
Office No. 4/5, Grd. Floor,
40, E. M. M. Road, Khadak,
Mumbai- 400 009
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